
CENTRAL ADMIMSTSATIVE TRIBUNAL

PRINCIPAL BENCH

C.P. No,432/2f503 IN

O.A. NO.3S6/2002

New Delhi this the day of August, 2005

Hors'ble Slirl V.K. Majotra, Vice Chairman (A)
hjon'isle Siirl Slianker Rajy, P^lembsr (J)

Shri wl.P. Singh
S/o iaie Shri Tika Ram

R/o A-11, Ashoka Apartments
PiotNo.8, Seccor 12, , ,
D\.A«rka New De!hi-110Q45. -Applicant

. (By Advocate; Shri T.D. Yadav, proxy for
Shri Mahesh Kasana)

Versus

1. Shri Ajay Prasad
Secretary,', Ministry of Defence
GovL of India, South Block,
New Delhi-110001

2. Dr. Veena Maltra

Director General, Defence Estates
Mirsistry of Defence,
West Block No.4, R.K. Puram,
Sector-i, Nevi,' Delhi-110066. -Respondents

(By Advocate: Shri H.K. Gangx'i^.ni)

ORDER (Oral]

Hon'ble Shri V.K. Maletra. Vice Clialrman (h)

Learned counsel of respondents has filed a copy of order dated August 9,
h-

2005 passed in CWP (C ) 12306-07/2005 t&wi-iich .respondents have challenged

Tribunal's orders in question, in this view of the matter, this CP is dropped and

notices to the respondents are discharged. Appiicant snail have liberty to revive

the C.P. at the spproprlate time.

I
(Shanker .Raju) (V.K. Majotra)

Member (J) Vice Chairman (A)

cc.


